
Government of Jammu and Kashmir

Department of Law, Justice and Parliamentary Affairs
Civil Secretariat
Srinagar/Jammu

Subject:-t-iligation Reforms and effective monitoring of Litigation in Union territory

ol'Jimmu and Kashmir-Appointment of Oflicer In charg{OlC) Litigation'

(;OVERNMENT ORDER NOr2lS8 - JK (LD ) of 2026

DATED:- l7 - 02 - 2026

Sanction is hereby accorded to the appointment of Mr' Shakeeb Arsallan'

JKAS. Under Secretary to Govemment Ceneml Administration Departsnent as

Oflicer In-charge (OlC) Litigation in SLP case bearing SWP No' I 059/ I 998-titled

State of J&K and Ors. Vs Mohammad Yasin Bafanda and others including

contenrpt petition, if any, pending before Hon'ble Supreme Court of

lndia/Hon'ble High Court of J&K and Ladakh/Central Administrative Tribunal or

any olher lbrum.
-I'hc terms and conditions of appointment of the OIC shalt be govemed by

the provisions of Government Order No' 1673-JK(LD) of 2021 dated

24.03.20?1.

By order ofGovernment of Jammu and Kashmir'

sd/-
(Achal Sethi)

Secretary to Government

Datedr 17.02.2026No:- LA\! -OlC/2/2026

Copy to the:-

l. l,canlcd Advecatc General, J&K.

2. Principal Sccretary to llon'ble Lieuterant Covemor' Raj Bhawan'

3. Joint Secrctury(J&K)' Ministry of Home Affairs' Government of India'

4. Comntissioncr/Sccretar) to Covemment, Gencral Administrstion Department'

5. Rsgistrar Ccnoral. lliSh Coun ofJ&K and Ladakh' Jammry'Srinagar'

6. I'rir-rcipal Sccrctary to llon'ble ChiclJustic€. HiSh Court of J&K 8nd Ladskh'

7. Dircctor l-itiSetion. Srinagar/ Jamnru.

E. Assistant [,arv Ollicer concerned

9. Olliccr ln Charge Litigation(Olc).

lO. Prilatc Secretary to Chiefsecretary for information of Chief Secrctary'

I l. Private Secnetar)' to Secr€l8ry Law

12. Inchargc wcbsitq.

13. (.ro\cnrmcnt Ordcr lilc.
14. Conccrned lill". tu?

(Jawrd Murtaza Khsn)

." Assistant Legal Remembrancer
,,, I\h,


